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and that is why a really imaginative effort

fs needed for which the total Indian

leadership has got to get ready. And

that is something which they have not

done.

It is not enough to state repeatedly
that Kashmir’s right of self-determination
has already been exercised and that the
whole matter is a chapter which is com-
pleted. When Pakistan has committed
agression and does not propose to vacate
agresslon, when a referendum, in these
circumstances, would adversely affect the
interests of the minority both in lodia and
in Pakistan, when India cannot possibly
leave her defences in disarray in that part
of the sub-continent, what is necessary
is not heated reiteration of the declaration
about the accession being full, final and
irrevocable but what is necessary is a
get-together with all relevant elements.
I suggest to the Government that we must
have a get-together with Sheikh Abdullah
and other people to discuss and agree on
practical ways of a settlement. I say this
because, whatever you might say against
Sheikh Abdulla, he has been against
Kashmir merging into Pakistan and has
been realistic enough to note that India
after her last experience of Pakistani
aggression, can never accept anything
remotely like de-accession of the State
from the Union. Therefore, my suggestion
is, let us mot merely reiterate that Kashmir
is a domestic question which we have
already disposed of. Whether we like
it or not, Kaskmir has become a world
question.

Shri Lal Bahadur Shastri himself had
said that almost every country wants that
we should somehow settle the guestion of
Kashmir peacefully. Acharya Vinobha
Bhave and others have also suggested the
same thing. My suggestion to the Govern-
ment would be to go ahead in this matter.

We have this Bill. My hon. friend,
Shri Bal Raj Madhok, bas an amendment
that all the laws passed by Parliament,
ipso facto, should apply to Jammu and
Kashmir. 1t is a very logical statement,
an absolutely logical statement. If we
forget the context of things, this should be
accepted without the slightest demur,

But life is not logic, life is much too
complicated and our couniry is much too
yast, much too old ; we have inherited §
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legacy, a legacy which is so heavy that we
really have to grapple with it seriously
and imaginatively. 1 suggest, therefore,
that irresponsible statements in regard to
Sheikh Abdullah and that sort of thing,
irresponsible statements about the Kashmir
question having deen settled irrevocably,
that kind of statement cannot continue to
be made, and Government should proceed
with introspection, with imagination, with
discretion and at the same time keep our
powder dry. In case there is :rouble:we
have to be ready. But we have to trust
in good faith, trust in the quality of man,
whether in India or in Pakistan, in order
to be able to solve this question.

SHRI BAL RAJ MADHOK (South
Delhi) : I have great respect for Shri
Mukerjee. He has said about irresponsible
statement. I want to submit this. If
saying that Kashmir is a part of India is
an irresponsible statement, then I cannot
think what can be a responsible statement |
I thiok, it is very irresponsible on the part
of Shri Mukerjee to have made a state-
ment like this.

14.12 brs,

RE. ALLEGED LATHI CHARGE ON
SATYAGRAHIS

ot WX W g (Reet o) :
JaTSWE AERA, W W oF gy
TEN FET 93W F 9T wIEAw fafreex
St AT 7R I A2 F yEqF A )
5y AW fag miz w1 frem T qvwr
31 &Y saf &t g X @ ¥ gEw
EAAT AWM B 1A AT I IT AT B =W
@ AWM AT ¥ IT 9T AR ™
frar mar &1 o & A fe @ A
frar & afes...

st wgard w2w (swif) : 9g a@wWg
& A g § ¥ wanE w1 A
My g fmAAIsmEH gwa
gfe &1 ST w3 1 A A AT W
feoAmr s @ d 5@ A7 w1 [
w30 | Ty KT w & g @
mar ? ' C



m2 Re. Larhi charge

st aE T oA g @
GEi i

TG ILEH FOG W AGE  qIA
AT 7 1 guR =2g 3= @ e S wfa-
QIMANAITQ ¥ 1 AR &M W
¥ ot Uy 7 weAlaeE dearnl
#T g wer gl & fERogu T
gfe & Siggarc o ¥ wig, IR N
Az o TR AwT ami gfaw
Frat § vt = far ) fedY w9 @
g% | 3T gfew ¥ Ageadt A
TR FEAE Al AW W W @A
¥ ol o & T Ay R A R
AT & | gaar & A8 | S oY w ¥
fair g @, gfeg arsl & 97 W A
IE STAT | Ig I qH A AR

W geEe # w9 ag 29 e de
ST ¥ WY ST IAH THET A0
Y fFg wTT F1 syagre fear aman &
T% WA & §19 A wegn sqagr fer
wrar § few st gm AR @ o g,
Foram § @ 3T ¥ 3@ AQ ¥ -
g T ST 2 1uw 2w A 9T ar
fw g T g5 fdar smr & Wk
Ta% @rg weg SAg< fear omr
afie oY ST 99y wEF saTar AWEY &
qry & S9% arg @ sqagre fFar sy,
7g agd & frefig ana & ) gy & g
famr @ g1 X wrdm T g fR
org @ fafaeet & w2 fF ag o8 a9
#qw qam 3\ X ag N AT F@r g
f @ ) sgfeas wwmd & aifgd
T ag #1 sqagr feest & o qfer
awed ¥ fear @ % e ¢ 5w
feafam firar g |

st wy fowd () : SursAw

werew, & armwsr yewe @ @ § Frew
340 ¥ s,

MAY 8, 1968

on Satyagrehis BR

st e g (a13ET) @ 9w g
Atfeg Far qeaT 21

ot 7y o ;. Afew @ BT qgar
2

@ a off fawr W@ ge ot &
fada® 9T 939 a9 @ g AR & =g
£ frea ov Az 7 cofirm #= w@ AR
e 9T qEH FT Q| O AL q9 H
wRrdngme fs w R wge &
dreaT A gudT ST & g & a@
SRR g a1 qwet Tw ge & T
2 yeaare gfew s Tt § A
wr JqTAr w1 oww wT Y| oo
wERT, A9 @ quA W § 1 1930,
1032 ¥ fafqw arwoart arEw A
1 Y A faar a1 | ae @ T @
&rm ff 3w Y o o= fafas arwet
et At @Y wuet F gwAR, A
gfere a1 g7 feaT @ ¥ owwr s
fFew &7 T TR R & gy &
AT WE Y ¥ET 3 woere o gW
frer e =R 7 1 gaforn & s g
ﬁwah%ﬁﬁwnmwﬁm 1
9T W W7 ¢F WET § e aew,
qweA! ared, A9 fer gfem & arew
AR G ], @ 9T TEF F A
el

MR. DEPUTY-SPEAKER : You have
made use of this provision on several
occasions. To that extent you had your
opportunity. Even Mr. Gupta had written
to me and I listened to him. What
happended outside need not disturb the
proceedings of the House. One hon.
Member suggested whether it is ‘Satya-

graha’ or not. But | silenced him. I am
not going into that.
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MR. DEPUTY-SPEAKER: But [
rquested him not to raise that issue amd
be listened to my request. If there is
anything which has to be brought to the
notice of the Home Minister, it must be
done in a proper manner. This is not the
occasion.

it ay formdt : qam feeared

MR. DEPUTY-SPEAKER : He listened
to it. If anything...

ot WAt W e ¢ e ¥ IW ARG
vy A YR ¥ OTOwY €T e
afgr e ¥ qgma E 4

MR. DEPUTY-SPEAKER : If any-
thing, as you have said, has happened
which shows excessive force was used or
anythiog...

SHRI MADHU LIMAYE : Mounted
police.
MR. DEPUTY-SPEAKER : Mounted

police, we had also faced, 1 know, in those
days. Apart from that...

SHRI BAL RAJ MADHOK (South
Delhi): 1 was not on the scene. But
when I left this place at 1.25 in my car
and when I wanted to enter the Parlia-
ment Street, the police stopped my car
and I bad to enter the Parliament Street
from Rafi Marg. There was a lot of
police and the way they stopped it—as
Mr. Madbu Limaye has said—showed
that it was almost a Police raj.

MR. DEPUTY-SPEAKER :  Prof.
Madhok conveyed the ioformation that
his car was stopped and he was prevented
from entering the House. That is a
different matter. But he raised something
clie. (Interruprions)

SHRI BAL RAJ MADHOK : Sir, the
Delhi Police is under the Central Govern-
meant, it is met uader the Delhi Adminis-
tration. Therefore, I want to submit that
the Central Government is responsible for
what tbe Police does here. Therefore,
the Home Minister must make ag inquiry
and make a statoment hery,
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MR. DEPUTY-SPEAKER : 1 won't
consider this argument that ex-Ministers
or former Ministers enjoy a special
privilege. This House will not accept that
argument. Il they have exceeded the
limits, it is for the Government to deal
with them.

SHRI KANWAR LAL GUPTA: I
agree that a special privilege is enjoyed
only by Sheikh Abdullah.

DEPUTY-SPEAKER : 1
That is all.

MR. am

saying ‘as a Satyagrahi’.
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MR. DEPUTY-SPEAKER ; If all
these facts are true, they will be ascer-
tained. This is one version. The Govern-
ment will have to find out what are the
facts. (Interruptions}

SHRI BAL RAJ MADHOK : Shuklaji

is sitting there. You can ask him to make
a statement.

MR. DEPUTY-SPEAKER : That is
all right, but he has to first ascertain the
facts, How can he say that it is this ?

SHRI SHEO NARAIN (Basti) : Sir, be
should give prior notice. He is creating
hulla-gulla in the House and he is qntmg
snl,;runha hers,
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MR. DEPUTY-SPEAKER : Mr. Tyagi
1 agree, according to you, certain excesses
were committed, but T do not know whether
they were committed or not. I do not
know because I was not an eye-witness.
Therefore, your allegations are there.
Government is listening. They will respond,
if necessary, at the proper time.

14.20 brs.

CENTRAL LAWS (EXTENSION TO

JAMMU AND KASHMIR) BILL
—contd.

SHRI
(Raiganj) :

C. K. BHATTACHARYA
The present Bill only extends
certain Central Acts to Kashmir. To that
extent the Bill is welcome. In that con-
nection, other questions have come up.
Along with these questions, the gquestion
of the status of Jammu and Kashmir and
its position in the Indian Union has also
cropped up.

Lot of discussion has centred over the
question of the status of Kashmir and its
position in the Indian Union. So far as
this Bill is concerned, I am very happy
that from a number of Central Acts the
monotonous repetition of that phrase
‘except the State of Jammu and Kashmir”
is being taken away. In fact, in the speeches
I have made earlier also, I have requested
the Government that the monotonous
repetition of this phrase should cease from
the Central Acts, so that the Central Acts
automatically will, as Mr. Mukherjee and
Mr. Madhok have stated, ipso facto become
applicable to the State of Jammu and
Kashmir. And I am very happy the Home
Minister has at last come to the view that
pt Jeast from some of thess Acla this ex-
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pression should go, that they should take
this step, so that all the Central Acts may
be made equally applicable to Kashmir as
they are to other parts of the Indian
Union.

In that respect, Sir, the guestion of
Article 370 has come up. Referring to
that Article our late Prime Mioister, Pandit
Nehru had stated that we are depending
upon the gradual erosion of that Article and
by a process of gradual erosion that Article
would cease to be effective. This we have
all desired. By the Bill that the Home
Minister bas introdoced today this is being
done, Thisis a step in the process of
that erosion and this Article is being eroded
as we pass the Bill that has been intro-
duced.

Mr. Mukerjee was referring to the
attitude of the Kashmiris and the question
of their attitude towards India. 1 believe,
a man of literature as he is, he would agree
with me that Kashmir is completely integra-
ted with India, with Indian literature. No
reference to Indian literature can be made
without reference to Kashmir. Whether
it is in mythology, or literature or poetry,
wherever goes through the Indian literature
finds Kashmir coming up. 1 believe Mr.
Mukerjee will agree with me that in that
way, Kashmir is completely integrated with
Indian life and culture and history and society
and everything. Kashmir has been described
as 9EAfT (Pithabbumi) of Saraswathi,
pedestal of the goddess of learning. This
has been the position since ages past from
the Vedas, right up to this day.

Regarding the attitude of the Kashmirl
people I have mo doubt about this. Some
references have been made by Mr. Mukerjee
to Sheikh Abdullah and Bakshi Saheb. I
had the privilege some years back to be in
the same platform with Bakshi Saheb at
Srinagar. And be spoke about the status
of Kashmir relating to India. T still
remember the memorable words that Bakshi
Saheb said on that occasion. The words
that he uttered at that time were :

ary sawr fearey, s W

#

AN HON. MEMBER : You never
knew that Mr. Mukerjeo was in jail then, -



